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IN THE CENTRAL ADMINISTRATIVE TRIIUNAL: HYDERABAD BENCH

AT HYDERABAD

OA.944/99

Be tween

A M, Williams
D. Gaurishanker
T,

Venkata Satya Varaprasad Dera
M3, Iqubal Hussain
K. Nagabhushan Rao
V. Sudhakar Rae

. K. Raghunatha Reddy :

~3 OV U B L MO

and

1. The Sr. Divnl. Persennel Officer
3C Railway, Vijayawada

2. Diunl. Rly. Manager
SC Rly., Vijayawada

3. General Manager
SC Rly., Railnilayam
Secund=~ravad 1

Ceunsel fer the aoplicants

Ceun<el fer the respendents

Ceram

Hen. Mr, R, Rangarajan, Member (Admn.)

dt.12-4-2000

Applicants

Respendents

K. S. Murthy
Advecate

V. Rajeswara Rae
SC fer Railwavs

Hen. Mr. B.S. Jai Psram®shwar, Member (Judl.)

)




0A,944/99 dt.12-4-2000

Qrder

Oral erder (per Hen. Mr. R, Rangarajan, Memwer (Admn.)

Heard Mr., K.S. Murthy fer the applicants and Mr. V.
Rajeswara Ras for the respondents.
1. There are 7 applicants in this OA. They were prometed 3s
Head Clerks earli=r te th= pesting in Senier Clerk pests in
vimarBf the complex werk thereby granting special pay ef %,.35/70
fol these whe were pested as Senier Clerks and whe gﬁﬁlentrusted
with the cemplex nature of duties. Hewever, their juniers were
pested against these Senior Clerk.posts tharesy ebtaining
special pay of #.35/70. Due te that their juniers were getting
mer= pay than the applicants herein, when their juniers were
premeted a3 Head Clerks. The spplicants submit that their
juniers were fixed at high max scale of pay cempared te them
when their juniers were premeted as Head Clerks, their pay sheuld
oe fixed en par with their juniers,
2. This OM is fileé te direct the respsndents herein to give
the senefits of the judgement ef this Trieunal in 0A.192/90 by
stepping up the pay ef the applicant en par with their juniers
in the same grsde whe were benefitieries ef the special pay of
Rs.35 and 70/- during the tenure ef the senier clerks, frem the
date of their Juniers get mere pay, arrears eof pay and allewances
as the applicants are similarly placed in @A.192/90.
3. Aleng with the reply, the respendents have filed 3 copy of
the Bearé's letter We.PC-III/95/CTC/13- dated 10-9-37 (Annex.R.11I)
In that the Railway Beard has issued certain directiens fer
stepping up of pay fellewing the Apex Ceurt erder dated 17-12-96
in the case of Unien of Indis & ethers Vs. P. Jagadish & ethers
(CA.Ne.16236/96) . As the respendents relied en the judgement

fer granting stepping up ef pay, there is ne further order
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necessary except te direct the respendents teo follow th=
Supreme Ceurt judgement referred te abeve in tote.

4. With the abeve directien the OA is dispesed of.

Ne cests,
M (R. Rangarajan)

r (Judl.) - Member (Admn.)

nues ‘

Dated : 12 April, 2000 M
Dictated in Open Ceurt T e
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH.HYDER?B&P

COFY TO:
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5,

6.

HOHNJ

 HRRAN(ADMN) MEMBER
* . ~

. HBSIP(JUDL)MEMBER

D.R. { ADMN ) -~

-

SPARE

ADBVIOCATE

" STANDING COUNSEL

L

1ST AND IIND COWRT ' 4
-] . .
TYPED BY C HECKED BY
COMPARED BY ,t\Pmeust_gr BY

THE HON'BLE MR.JUSTICE D.H.NASIR
- . VICE~CH¥RMAN .

Ky

T~
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THE HON'BLE MR.R. RANGARAJAN e

MEMBER (ADMN)

THE HON'BLE MR,.B.S.JAI PARAMESHUAR
MEMBER (3UD L)

t

" DATE GF ORDER Lljt-(of)

T

MA/RA/CP.ND.
IN

GA. NO. chkq:(é%Sﬁ

. ADMITTED AND INTHBRIM DIRECTIUNS
I1SSUED

A LLOWED ,
, Lo
C.P. O.0SED m(iinW
R.N, CLOSED -
o
DISPOSED OF WITH DIRECTIORKS
DISMISSED ! i wntaEE aleeTy ]
_bnualAdnéﬁcvaﬁveI:mwnal
DISMISSED AS WITHORAWN Ferte reradie
H¥ DERABAD BENEH
ORDER/REJECTED 28 APR 700
NC ORDER AS TO CUST Dettidia. ﬁeﬁi_
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